IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

G VIL APPEAL NOS.71-72 OF 2010
(Arising out of S.L.P. (C Nos.20246-20247 of 2008)

Commmr. of Central Excise, Mharashtra ... Appel l ant (s)

Ver sus

Ms. Varroc Lighting Pvt. Ltd. & Anr
[Ms. Varroc Engineering Pvt. Ltd. & Anr.] ..Respondent(s)

O R D E R

Leave granted.

By consent, the matter is taken up for fina
heari ng.

After passing of the inpugned order, this Court has
laid down the law in the case of Conm ssioner of Centra

Excise, Pune vs. SKF India Limted, reported in [2009] 239
E. L. T.385. W say no nore, except that applicability of

the judgenent in the case of SKF India Limted [supra] to

the facts of the present case will be decided by Custons,
Excise and Service Tax Appellate Tribunal [ Tribunal' for
short] as Ilearned senior counsel appearing on behal f of
the assessee states that SKF India Limted [supra] is not
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applicable to the facts of this case. Thi s question may
be considered by the Tribunal. Accordingly, the inpugned
order is set aside and the matter stand remtted to the
Tri bunal .
The civil appeals, accordingly, stand allowed wth
no order as to costs.

[ AFTAB ALAM
New Del hi ,
January 07, 2010.



